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O.A.No. 28/12

Hon’ble Sri Justice Alok Kumair Singh. Member (J)
Hon’ble Sri S.P.Singh, Member (A)

List revised. It is 11.38 a.m.
No body is responding for the applicant,
Sri S.K.Awasthi for respondents
M.P. No. 395/12; This is a formal application for taking CA on record. 
Allowed. It is taken on record after condoning the delay in filing CA 
sought separate M.P. No. 397/12, which also stands allowed.
As there is no response from the side of the appHcant, it is d i^ is s e d  in 
default and for non-prosecution.

Member (A) Member
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